
IN THE HIGH COURT OF JUDICATURE AT PATNA
CRIMINAL APPEAL (DB) No.955 of 2024

Arising Out of PS. Case No.-200 Year-2003 Thana- DANAPUR District- Patna
======================================================
Most Asha Devi

...  ...  Appellant
Versus

State of Bihar and Others
...  ...  Respondents

======================================================
with

CRIMINAL APPEAL (DB) No. 952 of 2024

Arising Out of PS. Case No.-200 Year-2003 Thana- DANAPUR District- Patna
======================================================
Most Asha Devi

...  ...  Appellant
Versus

The State of Bihar and Others
...  ...  Respondents

======================================================
Appearance :
(In CRIMINAL APPEAL (DB) No. 955 of 2024)
For the Appellant :  Mr. S.K. Srivastava, Advocate
For the State :  Mr. Manish Kumar No. 2, Addl PP
(In CRIMINAL APPEAL (DB) No. 952 of 2024)
For the Appellant/s :  Mr. S.K. Srivastava, Advocate
For the State :  Mr. Parmeshwar Mehta, Addl PP
======================================================
CORAM: HONOURABLE MR. JUSTICE RAJEEV RANJAN PRASAD
                 and
                 HONOURABLE MR. JUSTICE ASHOK KUMAR PANDEY

ORAL ORDER

(Per: HONOURABLE MR. JUSTICE RAJEEV RANJAN PRASAD)

7 27-11-2024 Perused the office notes.

2. It appears that due to typographical inadvertence, in

the order dated 30.10.2024, the designation of the learned court

has been mentioned as “the court of learned Additional Sessions

Judge III-cum-Special Judge, PMLA, Danapur” instead of “the

court  of  learned  Additional  Sessions  Judge-III-cum-Special

Judge, MP/MLA, Patna”.
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3. Let the correction be carried out and the order dated

30.10.2024 to that extent be read as containing the designation

of the learned court as “the court of learned Additional Sessions

Judge-III-cum-Special Judge, MP/MLA, Patna”. Let the records

be obtained accordingly from the said court.

4.  Mr. S.K. Srivastava,  learned counsel  representing

the  appellant  has  appeared  through  virtual  mode  and  has

requested this Court to fix this matter on 17th December, 2024

under heading ‘For Admission’.

5.  Mr. Parmeshwar Mehta, learned Additional Public

Prosecutor for the State is present.

6.  Let this matter  be listed on 17th December,  2024

under heading ‘For Admission’ maintaining its position.
    

lekhi/-

(Rajeev Ranjan Prasad, J) 

 ( Ashok Kumar Pandey, J)
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